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IN THE HIGH COURT OF DELHI AT NEW DELHI
CIVIL WRIT PETITION NO. OF 2021
(PUBLIC INTEREST LITIGATION)

IN THE MATTER OF:

RADHA BISHT «..PETITIONER
VERSUS
UNION OF INDIA & ORS. ...RESPONDENTS
‘ NOTICE OF MOTION
. Sir/Madam,

The enclosed writ petition under Article 226 of the
Constitution of India in the above mentioned matter is
béing filed on behalf of the Petitioners and is likely to be
listed on 14.12.2021 or any further date thereafter. Please
‘take notice accordingly. This letter is being served as per
High Court Rules and necessary instructions issued by
the Court from time to time.

 Thanking you

FILED BY

W @“"“E&

PREETI SINGH, SUNKLAN PORWAL &
SHUBHAM KAUSHIK
- Counsels for the Petitioner

Place: Ne.w Delhi
- Date: 15/12/2021
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IN THE HIGH COURT OF DELHI AT NEW DELHI
CIVIL WRIT PETITION NO. OF 2021
(PUBLIC INTEREST LITIGATION)

IN THE MATTER OF:
- RADHA BISHT «.PETITIONER
| VERSUS
- UNION OF INDIA & ORS. ...RESPONDENTS
URGENT APPLICATION
To,

The Deputy Registrar
Delhi High Court, Delhi
New Delhi

Sir,

The wurgency in the matter is such that the
respondent no.4 is causing harassment to the Petitioner
by following her everywhere and also engaging goons to
follow her in her residence, workplace, etc. Moreover,
respondent no.4 is also defaming the petitioner in public
- by spreading fake rumors about her on persistence of
respondent no.3 due to no laws governing the respondent
no.4,

Therefore in the interest of Justice, it is most humbly
prayed that the matter is listed for hearing as soon as
- possible.

Thanking you,
R FILED BY
(.
PREETI SINGH, SUNKLAN PORWAL &
SHUBHAM KAUSHIK
E
Place: New Delhi (O)1

Date: 15/12/2021
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IN THE HIGH COURT OF DELHI AT NEW DELHI
CIVIL WRIT PETITION NO.___ OF 2021
(PUBLIC INTEREST LITIGATION)
IN THE MATTER OF:

RADHA BISHT ...PETITIONER
VERSUS

UNION OF INDIA & ORS. ...RESPONDENTS
MEMO OF PARTIES

RADHA BISHT

... Petitioner
VERSUS

1. Union of India,
 Ministry of Law & Justice,
Legislative Department,
- Through its Secretary,
Fourth Floor, Shastri Bhawan,
Delhi-110001.
- Email: voidhc@gmail.com

2. State of NCT of Delhi
Secretariat Complex, 7th Level,
B-Wing & 5t Level, A-Wing,
I.P. Estate, New Delhi-110002
Email: standingcounselenctd@gmail.com

3. Surender Singh
S/o0. Kamla Devi,
R/o. House no. 421, C Top Floor,
Govind Puri Gali no.5,
New Delhi-110019
- Mob: NA
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Email: NA

4.  Bajaj Detective Agency
Through its Proprietor,
Pooja Bajaj
E-76, First Floor, Main Road 78,
Punjabi Bagh, Central Market,
Delhi -110026 '
Mob: NA
Email: NA ...Respondents

FILED BY

PREETI SINGI—I SUNKLAN PORWAL &
SHUBHAM K.AUSHIK

Place: New Delhi
Date: 15/12/2021
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IN THE HIGH COURT OF DELHI AT NEW DELHI
CIVIL WRIT PETITION NO.____ OF 2021
(PUBLIC INTEREST LITIGATION)

IN THE MATTER OF:

RADHA BISHT ... PETITIONER
VERSUS
UNION OF INDIA & ORS. ...RESPONDENTS

SYNOPSIS

The present (PIL) Public Interest Litigation is preferred by
the Petitioner seeking this Hon’ble Court to take
cognizance of the fact that due to the Private Detective
Agencies {Regulation) Bill of 2007 being pending in the
parliament for the last 13 yéars, it has fell through and
expired, therefore there is no .Iaw governing the activities
~ of private detectives and their agencies. Due to such
absence of any law governing the activities of private
h detectives, people being victim of abuse, people violated of
their right to privacy, people being cheated or offended
otherwise, have no statutory law to invoke against the
agencies and make them liable. Such inability to make

private detective agencies liable before any court of law or
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authority enable them to operate in any manner which

they feel to be suitable for themselves.

A work of a private detective lacking accountability with
respect to its modus operandi enables violation of
| fundamental righté of the citizens of this Nation enriched
- under Article 21 of the Constitution of India. The
petitioner like niany others, is a victim of unregularized
activities of a private detective appointed by the
respondent no.2/her husband who is stalking her,

violating her privacy and defaming her in public.
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LIST OF DATES & EVENTS

DATES EVENTS

.2005 Petitioner was subjected to domestic
violence by her husband/respondent
no. 3 after their marriage.

2007 The Private Detective (Regulation) Bill,
2007 presented before the parliament
but feil through and failed.

| September Respondent no.3 appointed a private

12021 detective, namely Pooja Bajaj

(respondent no. 4.) to taﬂ the Petitioner.
Respondent no.4/Pooja Bajaj (private
detective) 'sfarted following  the
Petitioner herself and in the process
defamed her and violated her right to
privacy in public. Respondent no. 4
even went to the extent of sending
goons after the Petitioner who followed

her everywhere she went.
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13.09.2021 Petitioner filed a complaint to the
women’s cell against the respondent
nos. 3 and 4.

25.10.2021 Petitioner filed a domestic. violence

complaint bearing CT no. 1466 of 2021
peﬁding before the Ld. MM, Taruﬁpreet
Kaur, Saket District Court against the
respondent no.3 and This family|

members.

115.12.2021

Hence the Present PIL.
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IN THE HIGH COURT OF DELHI AT NEW DELHI
CIVIL WRIT PETITION NO. OF 2021
(PUBLIC INTEREST LITIGATION)

IN THE MATTER OF:

TO

RADHA BISHT - ...PETITIONER
| - VERSUS
UNION OF INDIA & ORS. ...RESPONDENTS

A PUBLIC INTEREST LITIGATION BY WAY OF WRIT
PETITION UNDER ARTICLE 226 OF THE
CONSTITUTION OF INDIA, INTER-ALIA SEEKING
URGENT ISSUANCE OF APPROPRIATE WRIT OF
MANDAMUS DIRECTING THE RESPONDENT NO.1
TO ENACT LAWS AND GUIDELINES REGULATING
THE CONDUCT OF PRIVATE DETECTIVES ON
ACCOUNT OF THEIR CONDUCT BEING IN
VIOLATION OF ARTICLE 21 OF THE
CONSTITUTION OF INDIA AND OTHER RELIEFS AS
SOUGHT IN THE PRAYER CLAUSE

THE HON’BLE CHIEF JUSTICE AND HIS COMPANION
JUSTICES OF THE HIGH COURT OF DELHI.

THE HUMBLE PETITION OF THE PETITIONER
ABOVE NAMED.
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' MOST RESPECTFULLY SHOWETH:

1.

That the Petitioner is filing the present Writ Petition in
Public Interest and has no personal interest in the
litigation and the petition is not guided by self-gain or

for gain of any other person/ institution/body and

that there is no motive other that of public interest in

filing the writ petition.
That the source .of knowledge of the facts alleged in

the writ petition is. the Petitioner personally who have

- been a victim like many other citizens of the nation, by

_ the atrocities of private detectives due to their

unregulated modus operandi.

That present Writ petitioh i1s filed for the benefit of
every citizen who has been a victim of unregulated
acts and modus operandi of the private detectivé_s.
That the present writ petition is likely to éffect the
private - detective and private detective agencies
because of the framing of new guidelines for their
regularization. As it is not possible to impléad all the

private detectives and private detective agencies, only
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o dne detective agency has been impleaded herein
because of who’s activities the petitioner has been
Victimi.zed to atrocities. Relief is sought against the
State to frame laws/guidelines in order to regularize
the activities of the private detectives and private
détective agencies.

The petitioner is a 12t Pass undergraduate woman.
She is also a working class woman, who runs a
boutique shop. Due to the atrocities of private
detectives, she has been subjected to harassment.
Alike her, many other citizens of the Nation are victim
of .thé modus operandi of private detectives since there
1S nd law enacted by the State to fegulate the same.
‘That the present (PIL) Public Interest Litigation is
preferred by the Petitioner seeking this Hon’ble Court
to take cognizance of the fact that due to the Private
Detective Agencies (Regulation) Bill of 2007 being
pending in the parliament for the last 13 years, it has
fell thr_ough and expired, therefore there 1s no law -

- governing the activities of private detectives and their
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agencies. Due to such absence of any law governing
the activities of private detectives, people being victim
of abuse, people violated of their right tc.»‘ privacy,
. people being cheatéd or offended otherwise, have no
'stat'ut.ory law to invoke against the agencies and make
them liable. Such inability to make private detective
agencies liable before any court of law or authority
enable them to operétte in any manner which they feel
to be suitable for themselves. Therefore, no other
remedy is available with the Petitioner but to app.roach

" this Hon’ble Court of law.

A work of a private detective lacking accountability
with respect to its modus operandi enables Viblatioﬁ of
fundamental rights- of the citizens of this Nation
. enriched under Article_ 21 of the Constitution of India.
The petitioner like many others, is a victim of
- unregularized activities of a private detective

appointed by the respondent no.3/her husband who
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stalked her, violated her privacy and defamed her in

public.

The Petitioner was subjected to domestic violence by
her husband/respondent no. 3. Respondent no.3
appointed a private detective, namely Pooja Bajaj

(respondent no. 4.) to tail the Petitioner.

. The Respondent no.4/Pooja Bajaj (private detective)
started following the Petitioner herself and in the
process defamed her and violated her right to privacy

~ in public. Respondent no. 3 even went to the extent of

sending goons after the Petitioner who followed her

everywhere she went.

ResPOHdent no. 3 even went to the extent of defaming
the Pétitioner by spreading false rumours about her in
her neighbourhood in her absence. The Petitioner
owns a boutique and therefore has to visit her client’s

residence sometime. The respondent no. 4 even

followed Petitioner to her client’s residence and after

the Petitioner left enquired about her from the clients.
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It is also pertinent to mention herein that the
respondent no.3 has created a fake email id and sent
email to the Petitioner’s workplace. Moreover, the
Respondent no.4 through her agents havé clicked
multiple photographs of the Petitioner. In K.S.
Puttaswamy v. Union of India (2017) 10 SCC, the
Supreme Court defined the concept of ‘informational
privacy’ wherein any personal information with the

potential to affect the right to privacy of an individual

- shall be restricted. In the instant case, the respondent

no 4 clicking photographs and tra'cking movements of
the petitioner amounts to violation of the concept of
‘informational privacy’.

Respondent no. 3 in connivance with respondent no.4
has devastated the Petitioner’s life by intruding her
privacy in all aspects, personal and professional. The
petitioner also filed a police complaint to that effect

and further sent a legal notice to the respondernt no.4.

- But till date no action has been initiated by the police.
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True translated copy.of the police complaiht dated
10.11.2021 along with its original copy are annexed

herewith as ANNEXURE P-1. (Pgs 29 to Y4

A copy of the legal notice dated 17.11.2021 sent to the

respondent No.4 is annexed herewith as ANNEXURE

P-2. Pgs 1S to UG

Due to no law governing the activities of private
detectives, Petitioner is unable to resort to any

authority with her grievance.

These difficulties are not only faced by the Petitioner
but also by the whole of public who are victims of

such illegal activities conducted by private detectives.

That the Petitioner is an aggrieved person, who has

been physically, mentally, emotionally and financially

abused by her husband who has stooped low enough
to hire a private detective to tail her and harass her
and intimidate her. He has also hacked into her phone

and illegally recorded her conversations with the
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intent to misuse them. The Private Detective on her
part has strayed away from her course of employment
t.e., informing the Petitioner’s husband of her
whereabouts and has made the same public to other
associates of hers and the Pgtitioner’s hﬁsband’s
associates. The Private detective has further defamed
the Petitioner in her locality where she lives and
carries out her business venture i.e., running a small

boutique to supplement her income and ensure the

subsistence of herseif f and her two young children. It

is on part of the intrusive and criminally intimidating

behaviour of the Private Detective due to which the

- Petitioner has come to the doors of this Hon’ble Court

to seek relief and get the justice that she is entitled to.

On surfing through the internet, one observes that

there are innumerable free lancers and private

detective agencies which take pride in the crafty W&YS

in which they bend and break the law to track others. |

" There even exists a speciality in the sphere of private
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detectives who specialize in video, audio and data
'surVeill_ance. They brag about their extensive .cl:ollection
of spyware, and their ability to manipulatively hide it
in a person’s surrounding or on their body as well.
Other than that, there is the opposite as well, a
sp.ecialization in debugging ie. hunting for and
picking out already pla_nted spyware. For instance one
‘i_nstitution by thé name of AMX Detectives advertises
that “Surveillance Detectives / Investigators in | India
with the help of lady Detectives in Delhi, NCR, and
other part of Country utilize undercover vehicles that
are equipped with covert video and still cameras and
this allows us to get closer to any given subject then
normal situations would allow. Similérly, the Video
Surveillance Detectives in Delhi, Mumbai, Bangalore,
Ch.ennai,. Punjab, Chandigarh, Kolkata have covert
équipment that allows our operatives to obtain
evidence at close quarters, e.g. in meetings,

restaurants ete.”
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Copies of the pictures of websites depicting the
advertisements with respect to services provided by
AMX Detective Pvt. Ltd. are annexed herewith as

ANNEXURE P-3 (COLLY). (Pgs S0 _to_SS )

That there are many other detective agerncies who

advertise themselves in the internet. They offer various
services. But none of their activities are monitored.
Using spy cams and obtaining photos and videos of

persons without their consent is a violation of their

"right to privacy. Furthermore, many a times the

information provided by a private detective agency is

completely wrong and incorrect which misleads the

- client into believing sométhing to be true which is not.

For instance, if a man meets his female

friend/colleague after office hours just to talk casually

for a walk while going back towards the metro or car

parking and a private detective hired by his

spouse/wife, takes a picture of them talking and

smiling and presents it before the wife stating that he -
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is having an affair with that lady. The wife might be
misled and further induced into spending more money
on the agency to avail more evidences. Thus these

activities of the private detective agencies are not only

- harmful for the person whom they are hired to tail but

also harmful for the person who hires them since
there is no authenticity in the information provided by
these unregulated detectives.

That there are many other detective agencies which

 portray similar advertisements about their services

“ which are not tolerant towards citizen’s fundamental

rights. A simple search in internet will portray these

various agencies and their advertisements.

Copies of the piétures depicting the malicious
advertisements by various detective agencies in the
internet are annexed herewith as ANNEXURE P-4

(COLLY). (Pgs S$b6 to_A! )

The Private Detective Regulation Bill, 2007 inter alia

provided for constitution of Central Board which was
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intended to regulate the functions of Private Detectives
Agencies. Section 3 of the Bill prescribed the
Constitution of the Central Board, Section 4 sets out
the powers and functions of the Central Board.

Section 5 of the Bill also provide for the establishment

of the State Board. The functions of the State Board
are more or less similar to that of the Central Board.

Section 9 of the Bill prescribed the qualifications and

disqualifications for a person to be licensed as a

Private Detective. Unfortunately, it is also stated that,

the Bill eventually fell thrdugh and the same expired.

Thus, pending the passage of this Bill, this Hon'ble

Court may, in exercise of its constitutional powers,

frame appropriate guidelines to regulate this business. -

This Hon’ble Court may consider passing the following
directions. Constituting a State Board, comprising of a
member from the Judiciary, from the Sate Home

Department, a member from the State Intelligence

Department, a member from the State Police
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Deparfment; a nominee member from the State NHRC
and two eminent personalities. Two of the members of
this Board should be women. The State Board may
have the same functions as those mentioned in this
Bﬂl including licensing, collecting and maintaining
information, etc. Information should be sent to the
Board once in two months. A general direction that
detectives in all cases, where they are giving evidence,

must disclose the modus adopted by them in

~collecting the evidence, which modus may also be a

_part‘of evidence is given. While this does not make the
evidence itself inadmissible as the fruits of a

poisonous tree doctrine is not applicable in India, the

need to disclose and the possible liability ensuing

therefrom will act. as a deterrent against agent

cXcesses.

That in view of the above, the present petition has

| | be._en filed inter-alia, on the following grounds:
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GROUNDS

Because due to the Private Detective Agencies
(Regulation) Bill of 2007 being pending in the
parliament for the last 13 years, it has fell through
and expired, therefore there is no law governing the
activities of private detectives and their agencies. Due
to such absence of any law governing the activities of
privafe detectives, people being victim of abuée, people
- violated of their right to privacy, people being cheated
or offended otherwise, .have no statutory law to invoke
-_agains't the agencies and make them liable. Such
inability to make pr_ivat¢ detective agencies liable
before any court of law or authority enable them to
operate in any manner which they feel to bér suitable
for themselves.

Because it is rather shocking that a very important
bill which attempted to regulate the profession of
Private Detectives, which often involves violations of
Human rights, was allowed to expire without the

transforming in to an enactment. However, the need of
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the hour is that some concrete measure to regulate
the profession of Private Detectives should be taken.
Since' the matter involves the right to carry on the
profession .by tﬁ_e Private Detectives as well as the
Human Rights of the subjects, who are subjected to
surveillance by other individuals who often .attempt to
invade their privacy, the matter has to be dealt with
by this Hon’ble Court as a Public Interest Litigation.

Because Private det_ective. agencies take pride in how
adept they ére at planting spy ware like cameras,
~ mics, transmitters etc in the homes, cars and working
prémisesl of an individual through which they can
keep tract of each and every activity of the victim.
Furthermore, these private detectives and
-investigators also resort to illegal activities such as
hacking into email accounts, social media platforms
and illegally tapp'ing into the phones and other devices

of the victim. It has been held by the Hon’ble Supreme

-~ Court of India in the case of PUCL v Union of India,

~ AIR 1997 SC 568 that it is only the Government who
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can intercept information conveyed via | cal-lls, under
pewers conferred to them under Section 5(2) of the
- Indian Telegraph Act, 1885 as per the procedure given
under Section (7)(2)(b) of the Indian Telegraph Act,
1885. The judgment further dictates that the
government may only intercept phone calls only in
exceptional circumstances when there. iIs a strong
-apprehension of some unlawful activity taking place or
there being st threat‘ to national security or public
| harmony.

Because even in our counterparts and fellow common
law countries such as the United States and Canada,
there is roust legislatioxi governing the entry into the
profession of private investigation and a strict code of
:.conduet which has to be adhered to. | Tlrte Private
Detective and Investigative Services Act of 2005 sets
out parameters for enrolment as a private detective
along with penalty for breaking the code of conduct
and a review board which is supposed to monitor the

activities of private detectives. The Personal
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.In_formation Protection and Electronic Documents Act
(PIPEDA), 2002 of and the Privacy Act, 1983 of
Canada set out the powers and procedures for state
and non-state entitiés to gather information on private
citizens of the country.

BeCaﬁse there is also no regulation for the spyware
 which is being used by private detective agencies to
track people and interr;ept their information. As stated
‘above, under Section 5(2) of the Indian Telegraph Act,
| bnly the state has the authority to intercept
information being paSsed on to é. person via electronic
means, however due to lack of regulation of sale of
Spyware such as transmitters, spy cameras, disguised
audio and video recorders, microchips etc, it is very
easy for a regular civilian to hack into someone’s life
and siphon off their personal details and inforrhation.
As has been the case with the Petitioner in this case.
Her phone had Been hacked via a microchip of sorts
.due to which a third party was able to keep a track of

- her call records and even the substance of her
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conversations. The keeping track of call records
through electronic means is clear violation of Section
69 of the Information Technology Act, 2000 as only
the state or its authorities are empowered to intercept,
monitor or decrypt any information.

Because currently there are no laws governing the
field of private inves_tigators which is repercussions to
bot_h. the people involved in the profession and the
‘people who are being 'targeted by such professionals.
| ~ The rlack of regulation of the sph_e.r.e makes it difficult
for judicial authorities to not only check their conduct -
but also to ?rotect private detectives form agencies
which under pay these people. The lack of a uniform,
approved curriculum or formal authority regulating
the entry onto this pfofession, it is extremely easy for

an unqualified person to get a job at an agency for a

lower pay thus snatching the opportunity form a

deserving candidate who is entitled to a livable wage.
Because the petition, if allowed, would benefit the

citizens of this country and ensure their right privacy
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under Article 21 of the Constitution of India. That the
persons affected by such inaction on part of the State
are numerous and are not in a position to approach
this Hon’ble Court hence the Petitioner is filing the
present PIL on behaif of such affected persons.
Bf;cause it has been held in a catena of judgments,
this Hon’ble Court and Hon’ble High Courts of | India -
'_he.ts stated that the “State is Duty Bound to protect
‘the Fundamental Rights of its citizens.,” Keeping this
1n mind the State is bound by law to protect its
citizens’ right to privacy énd therefore, the Petitioner
is justified in approaching this Hon’ble Court to issue
directions under the appropriate writ of Méildamﬁs,
 thus directing the state to develop a mechanism to
regulate the conduct of private detectives and the sale
of spyware.

Because on surfing through the internet, one observes
that there are innumerable free lancers and private
_detective agencies which take pride in t‘hé crafty ways

in which they bend and break the law to track others.



WWW.LIVELAW.IN

28

There even exists a specialty in the sphere of private
detectives who speéialize in video, audio and data
surveillance. They brag about their extensive
collection of spyware, and their ability to
. manipu_latively hide it in a person’s surrounding or on
their body as well. Other than that, there is the
opposite as well, a specialization in debugging i.e.
hunting for and picking out already planted spyware.
All these aétivities are é violation of the right to
. privacy of citizens. Additionally, the sale & purchase
\_..o,f_ the surveillance/investigation /.detective equipment,
i;e. commonly used épy cameras, spy wall listening
device, spy keyloggers etc., needs to be regulated
through appropriate authority of the State.

Because there are also detective agencies which take
pride in the prbcess of catfishing other people to
gather information about them. Catfishing is the
- process of adopting a fake persona, geﬁerally through
' the online mode and then luring the other party in a

relationship with the intent to steal their private
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information. Also, there are detectives who conduct
loyalty tests. One agency, Sleuths India, boldly
advertises that “we introduce an undercover agent
into the life of your partner with the purpose to check
- their faithfulness. You can always trust us to bring
the fype of evidence you need and also prove the type
and intensity of the involvement of your partner.”
However, their shameful activitieé do not stop at this
juncture, they also use similar tactics by sending
people who pretend to be part of the LGBT+
- community and proposition the person who is being
‘tested” to gather’ evidence about their sexual
preferences. Théy further take pride in s¢tting up
sting operations wherein people are lured into stating
én‘ act which the other party wants the victim to
confess, most of the times this is accompanied with
al.ldio‘ and video recording of the same which is done
.v.vithout the knowledge of the victim. The Hon’ble
Court in Court on its Own Motion v. State, 146 (2008)

DLT 429 decided on validity of a sting ‘operation
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ofdered that ‘those who mount a sting operation
themselves corﬁmit the offence of impersonation and
criminal trespass under false prétense’. The
information collected by such methods is personal in
nature and is somet.hing. which only the person to
whom such information pertain.s, has a right to
disclose. Due to no legal definition of sting operation
provided anywhere, there is no statutory clarity over
the definition of the term but any deceptive
investigation process is termed as sting operation in
";:ommon parlance. In the instant case, goiﬁg by the
- commonly accepted definition of the term, the
respondent no 4 has been involved in a sting
operation carried upon the petitioner. The respondent
no 4 shall be held liable according to the above stated
order. |

Because India has signed and ratified both the United
Natidns Declaration of Human Rights, 1948 and the
ICCPR, 1966 in 1977 both of which provide for

protection of individual’s Right to Privacy.



WWW.LIVELAW.IN

Y.

Because the private investigators have unbounded
powers due to lack of statutory limitations. They are
free to employ any medium to extract their required
mmformation. They can even employ hackers or
_themsélves and hack into the computers or phones of
aﬁy person and access all kinds of sensitive
information. Information including bank account
details, ATM password, credit/debit card détails, etc.
3 ~can be easily be traced by the hackers.

- Because these private investigators can track all
movements of an individual. They can install
equipment in any appliance or place surveillance
cameras in the person’s room/residence. A person’s
room is said to be the personal space of that person
and they often engage in some.private.act in their
" room which can be captﬁred by the investigator in the
installed equipment. This can lead to further
transmission of such material and further violating

Section 67A of Information Technology Act, 20‘08_.
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Because lack of regulation of private detectives and
their agencies has emboldened them to flout the law
by ~illegally tapping | phones and electronic
communication, . stalking people, catfishing them,
‘meeting them under 'félse aliases, posing as police
officials to extort information out.of them and commit
multiple other illegal activities to meet their ends. This
in turn has become a major law and order issue.

Because this Hon’ble Court being a Court of Justice,

has a duty to safeguard the fundamental rights of the

citizens of this Nation, when other organs of a

democratic state (Legislature and Executive) fails to
, énsur_e protection to its subjects. |

.Becausé the record of identity of the private
investigators is not published anywhere and they
.could be foreign nationals putting the national
secufity at stake. Ti’le espionage operations could be
undertaken in the veil 'o.f private investigators agency

been established in enemy lands. Those nationally
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eminent persons having access to national sensitive
data could be spied on.

Because the private investigators have a regular job

- being employed by agencies. Article 19(1)(g) of the

Constitution guarantees the freedom to practice any

profession, or to carry on any occupation, trade or

.business according procedure established by law.

Despite them being acting in the course of their

.employment, they go beyond the reasonable
restrictions laid down under Article 19(6) of the

- Constitution of India. The grounds for limitation

include interests of the general public and in t.he job
of priv'ate investigation, the covert operation of spying
majorly effects the interests of the general public.

That the Petitioner has not filed any other similar
petition or application before this Hon'ble | Court or
before any other court of law, seeking same or similar

relief.

'That the Petitioner has the means to pay the cost

imposed upon her, if any, by this Hon’ble Court.
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PRAYER:

In view of the above, it is most respectfully prayed that

A.

- this Hon’ble Court may graciously be pleased to:-

Issue appropriate Writ of mandamus, Order or

Direction thereby directing the respondent no.1l to

enact laws and guidelines regulating the conduct of

private detectives on account of their conduct being in

-violation of Article 21 of the Constitution of India.

_-'-Direct the respondent no.l to constitute a State

Board, comprising of a member from the Judiciary,
from the State Home Department, a member from the
State Intelligence Department, a member from the

State Police Department, a nominee member form the

" National Human Rights Commission of India and two

eminent personalities.

Pass any other order or direction as this Hon’ble Court

may deem fit and proper in the facts and



WWW.LIVELAW.IN

35

. circumstances of the case and in the interest of

Justice,

AND FOR THIS ACT OF KINDNESS, THE PETITIONER

ASIN 'DUTY BOUND SHALL EVER BE GRATEFUL

FILED BY

M‘ fing

PREETI SINGH, SUNKLAN PORWAL &
' SHUBHAM KAUSHIK
Counsels for the Petitioners,

Place: New Delhi
Date: 09/12/2021
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IN THE HIGH COURT OF DELHI AT NEW DELHI

CIVIL WRIT PETITION NO. OF 2021
(PUBLIC INTEREST LITIGATION)

IN THE MATTER OF:

RADHA BISHT ...PETITIONER
VERSUS

STATE OF NCT OF DELHI & ORS. ...RESPONDENTS

AFFIDAVIT

I, Radha Bisht, w/o Surinder Singh, aged about
36 years, R/o. House No. 113, Ground Floor,
Balmukand, Khand Giri Nagar, Kalkaji, Delhi-110019.,

- do hereby solemnly affirms and declare as under:-

| 1. Thatlam Petitioner in the above said matter and
am conversant with the facts and circumstances
of the case, as such competent to swear this
affidavit. |
2. Thatl havé filed the present petition as a Public
~ Interest Litigation.
3. That I have gone through the Delhi High Court
(Public Interest Litigation) Rules, 2010 and do
 hereby affirm that the present Public Interest

Litigation is in conformity thereof.

I Z,Th?t [ have no personal interest in the litigation

anéﬁ neither myself nor anybody in whom I am is

\intérested would in any manner benefit from the

LR~
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relief sought in the present litigation save as a
member of the general public. This petition is not
guided by self-gain or gain of any person,
institution, body and there is no motive other

than of Public interest in filing this petition.

That I have done whatsoever
inquiry/investigation which was in my power to
do, to collect all data/material which was
available and which was relevant for this court to
entertain the present petition. I further confirm
that I have not concealed in the present petition
any data/maferial /information which may have
enabled this court to form an opmlon whether to
- entertain this petition or not and/or whether to

grant any relief or not.

ad the aceogpanymgf it petition
’?i /co/%z 'apd p’é{ a il to

That I hav@
contammg page

ot%cm.u;eefﬁ"d “based on““l : adv1ce and
understood the contents thereof. The facts stated
there are true and correct to the record of the

',,,ease which I believe to be true,
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7 That the Annexures filed herewith are true copies

of their respective originals. \/0\ N}(

o A | DEPONENT
a4 VERIFICATION - | ,
oo 08 DEC 2021

N Verified at New Delhi on this _ - day of

Deéerhber, 2021 that the contents of affidavit are true

and correct as per knowledge derived from records.

othing material has been concealed therefrom.
£ 19718
igled Fm'v/

AN _Guh./’{\:’)

\--\_\____/
/_ (“s ! _‘. \

DEPONENT

uERTiFIFD%—‘Ci: TH NENT
Sh./Smi./g L\_q a;. ...........
,Sbe‘o "(\\A.dtz—. ........................

Rio .. e
ldenh" °d by E"-"m’Sm’c

08 DE@;;;@@’“W'

e: comct u, f‘i%u
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Dated : 10.11.21
To,

The S.H.O.

Police Station Govind Puri

New Delhi - 110019

‘Sub:  Complaint regarding my. husband’s residing
separately, chasing me, sending his female
friend and male friend behind me and my
son despite my lodging the case of domestic |
violence, causing every day harassment and

hatching cohs‘piracies against me and my

- son.
Sir,

It is respectfully submitted that I, Radha Bisht,
reside at 113, BMK Giri Nagar, Kalkaji, New Delhi
alongwith my one son. Due to some dispute, I am
residing separately from my husband. I have made
- number of complaints earlier also at this Police Station

against my husband Surender Singh. He has ruined

4

e
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entire house due to addiction of gambling and liquor
and he also used to beat me. For the last 3 months
he is residing with her mother and tries to harass me
fdr ohe reéson or another. For the last 3 months, he
sends a lady namely Pooja Bajaj behind me to chase
me. Pooja or‘ her friends chase. me. Pooja is running
- a detective agency, she gives false information to my
husband and harasses me. In my absence, they
~ come outside my house and spread fake rumours.
:;:E She also sends mail at my office from fake email ID.
One of his friend Hardeep Singh chases me every day
and takes my photos. I run a small boutique,ﬂ due to
which I use to go at tHe hous.es.of my c!ients. Pooja
uses to go at the houses of my clients in my absence
and makeé enquiry. Due to- éli this, I am worried
about my and my son’s safety. Kindly help me and
- take strict action against Pooja. I have already made
a complaint with Mahila Police department against my

husband. My mother-in-law and husband use black

J

TG
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magic, proof of which has already been shown by me
to the Mahila police department. I have also got
registered the case of domestic violence against him. |
My husband . has remained involved in criminal
activities. He is a man of loose tamper. He has sold
my entire jewellery for playihg gambling. I am
worried about my safety. | My children are also
‘dependent on me, one child is studying at Boarding

- school, another is with me. | I use to leave him at
| home sometimes while going for work. My husband

| and Pooja Bajaj chase me, due to which I am worried
about my son. I use to go on scooty and for the last
many days, different Cars or Bikes overtake me in the
manner that they want to cause my accident. I
request you to take strict action against Pooja Bajaj.
Sir, if anything happens with me and my son, my
husband and her femalé friend Pooja Bajaj will be fully
responisible for the same. -
| 4

1. C.
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- Therefore, 1 request you that ih view of my
above-mentioned complaint, strict legal action may be
taken against my husband and Pooja Bajaj, so that I
é_md my son may live safely. I shall be highly obliged

for your this act.

Thanking you,

Address & Phone humber of Pooja

Applicant,

Radha Bisht
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ADVOCATE-ON-RECORD, SUPREME COURT OF INDIA 45

17t November, 2021

To,
MS.POOJA BAJAJ

_E-?G, Fast Floor Main Road 78,
Punjabi Bagh, Central Market,
New Delhi-110026,

SUBJECT: LEGAL NOTICE

Under the instructio.ns from and on behalf of Ms. Radha Bisht W/o
Surinder Singh R/o House No. 113, Ground Floor, Bal Mukund,
Khandgiri Nagar, Kalkaji, Delhi (hereinafter referred to as My Client), |
- ‘hereby serve upon you, the Addressee with the following Legal Notice,

the contents whereof you may please note and act accordingly:-

1..  That you, the addressee have a private detective agency, having

its office at E-76, Fast Floor Main Road 78, Punjabi Bagh, Central

Market, New Delhi-26.

2. That owing to the matrimonial dispute which is going on between
my client and her husband, my client's husband has hired you, the
addressee to keep constant surveillance on My Client.

(1)

Residence: C-78, Neeti Bagh, August Kranti Marg, New Delhj-110049

IS

T C
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ADVOCATE-ON-RECORD, SUPREME COURT OF INDIA

That since August 2021, you, the addressee have been following,
taping and tracking my client in person as well as via phone calls
under the instructions of my clieni’s hushand. That dde to such an
intimidating act of you, the addressee, My Client is living under the

constant threat to her life since the time she has discovered that

- you, the addressee and your aids have been stalking and

following my client wherever she goes.

That in furtherance of information which is being ‘provided by you,
the addressee to My Client's Husband, he is spreading false and

frivolous rumours in the neighbourhood in order to defame and

harass My Client.

That you, the addressee in connivance with My Client's husband

have been speaking ill about My Client to the general public,

'neighbours, and potential customers of My Client which is causing

social and economic harm to My Client.

That your act of stalking, revealing personal information of My
Client and spreading fabricated story about My Client’s affair with

(2)

Residence: C-78, Neeti Bagh, August Kranti Marg, New,Delhi-11(};049

|

T
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someone along with your act of disparaging the reputation of My
Client to the general public, neighbours, customers and potential
customers of My Client is severely defaming and damaging her
reputation and goodwill amongst the public at large. That the
abovementioned acts of you, the addressee constitute various
criminal offences which makes you, the abovementioned

addressee criminally liable.

That it is further important to bring to your knowledge that the act
of stalking and tracking My Client in connivance with her husband
Mr. Surinder Singh amounts to-the offence of Stalking and
Criminal C;mspiracy and criminal Intimidation amongst various
other offences which are non- baiiable and cognizable punishable
under the Indian Penai Code and allied laws. The said offences

are punishable with imprisonment and with fine or with both.

That it has been established that you have flouted multiple legal
norms and caused great mental agony and inconvenience to my

Client, including the fact that you have violated her fundament

(3)

Reslidence: C-78, Neeti Bagh, August Kranti Marg, New Delhi-110049

3

T
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10.

right, the right to life enshrined in Article 21 of the Constitution of
India. Therefore, you are required to immediately restrain/take
down all the above-mentioned spying activities and evidences

provided to any third party with respect/related to My Client.

That in light of the torture and harassment inflicted by you, the
addressee upon my client, she is entitled to be compensated to

the tune of Rs. 90,00,000/- (Rupees Ninety lakhs only).

I, therefore, call upon you, the addressee through this Legal
NoﬁcelCo_mmunication to give your reply within 14 days. If you,
the addressee fail to reply within 14 days of the receipt of this
Notice, my client shall take the legal recourse as she deems fit, |
have clear instructions from my client to take appropriate crimiﬁai
Iegal action against you, the addressee on account ofi the
aforementioned illegal activities committed by you, the addressee
which is clearly oufside the legal framework. The said act
committed by you, the addressee is not only condemnable but

also unjustifiable and reprehensible in the eyes of law.

{4)

Residence: C-78, Neeti Bagh, August Kranti Marg, New Delhi-110042

=

e
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Note: A Copy of the present Legal Notice is retained in my office for

further necessary action.

Tiad

PREETI SINGH
(ADVOCATE)
(D-1094/2003)

(5)

Residence: C-78, Neeti Bagh, August Kranti Marg, New Delhi-110049

4
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ABOUT  PERSONAL DETEOTVES CORPORATE DETECTIVES COUNSELING

£ AMX f)@iﬁ{:ﬁ%s&’) Lad.

WE GNVEIL THE WORL D OF 8878 TERY

BRANCHES BLGG CONTACTY EHQUIRY

Cur versatile team of private detectives is expert in handiing and solving cases like child custody, divorce
cases, exira mavital affairs, financial & parental property cases eic.

We aim to achieve highest degree of customer safisfaction by providing our reliable divorce cases
investigation in Delhi, Mumbal, Hyderabad, Bangalore, Chennsi, Punjab, Kolkatta, Pune, Agra,
Ahmedabad, Allahabad, Ambala, Amritsar, Bhopat, Chandigarh, Coimbatore, Defwadun, Faridabad,
Ghaziabad, Gea, Gwalior, indore, Jabalpur, daipur, Jalandhar, Kanpur, Kota, kurukshetra, Luckiow,

Ludhiana, Meerut, Mussoorie, Nagpur, Nainifal, Noida, Raipur, Rajkot, Ranchi, Rohiak, Shimla, Surat,
Udaipur, Vadodara and many ofther cities.

AMX Detectives is a reputad detective agency that conducts the investigation confidentially and provides
the resulis on the basis of strong evidences like photographs and videos. We keep utmost level of
transparency with our clients and do not reveat their identity with anyone at any cost.

Our timeless private investigation services are offered at affordable prices. All the methods and
technigues we choose for private investigations are devised keeping in mind ¢clients’ requirements and
sensitivity of the case.

g A D e b o
PR WIRGOWS
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& 2 G £ https.//www.amidetectives.com/still-photo-and-videagraphy.php

ABOUT PERSOHAL DETEOTIVES CORPORATE DETECTWES COUNSELING

 WE UNVEIL THE WORLD OF livSTHEY

'BRANCHES BLOE CONTACT

- PERSHAL BEVECTIES

STILL PHOTO AND VIDEOGRAPHY

AMX Deteclives (P} Lid. is & main detective and investigation who uses present day technology,
undercover agent devices fike: - secret agent cameras, secret agent Biuetooth and so forth. On behalf of
this Iatest technology, we acquire the proofs and evidence in opposition {o the challenge and offer the
clean photograph, and shoot pictires and videographer,

AMX Datfectives (P) Lid. organization belisves to make fully glad to iis clients by means of supplying
fobust and precious prools, evidence which can be additionally expectable via judicial of India, those
proofs and evidence can be inside the form of audios/motion picturesiphotographs. AMX Detectives (P)
Lid. Continues complete secrecy and snsure ihial their confidentiality wilf no longer be divulging

" everywhere. We have experienced educated and smart detectives and investigators who work for our
detective agency.

EHQUIRY

“AEHIGRIIEN SBPFURE

UNDERCOVER OPERATIONS

SURVESLLAHCE DEFECTIVES

DEEUGETHG SERVIEES

COUNTER SURVEILLANCE SERVICES

TSCH SERVICES
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WE UNVEH. THE WORLD OF ﬁé‘fS?Eﬁ_‘{

CUEK

EHQUIRY

BRANCHES BLOG CONTJACT

prociagamnst-ihe contetn - and otfer o clear Image: and’ shoot-pix -andvidgographer. “We-absolursly -
safisfy our clients via supplying strong and precious proofs, proof that are additionally expectable via
judicial of india. These proof are i the shapa of audios, films and photos. We hold complete Secrecy.

We additionally always here with our professional behavior with exciusive inquiries in utmost discreet way

to find out which have hidden trth. Our approach of accomplishing enguiiries is so meticulous that even _

our direct technique to the subject creates least doubt and that is viable dite fo the quilt memories we

take. We're always brief fo give you an alibi. We additionally do videography and still photography and ’
offer video and photographic evidence wherever viable. We've got in a manner emerge as hooked on the

thrili of the hunt and the joy and birthday celebration of the reunion. Whilst we acquire a name 1o discover

a lacking friend, excessive school friend, girifriend, boyfriend, miltary accomplice, acquaintance or lost

love.
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AMX Detectives(P) Ld.

WE UNVEIL THE WORLD OF MvyETERY

BRANCHES BLCG CONTACT

'SATISFACTION AT AFFGRDAII.E
CHARGES

AMX Detectives is onie of the best detective agency in India offer special Investigation services for those
peoples when they afe in doubls and feel that histher Boy Friend, Girfriend, Pariner or spouse having an
extramarital affair relationship with any other person. We have & special dedicated team for these kind of
cases in which Surveillance being failing or shadowing of a person and then observing his movements
and activities, # provides best inforrmation about the target Survaillance may be static or mobile.

Wa taill 8 person with utmost care using latest technologies and also provide vides and photograph;c
evidence whetever possible. We also make use of under cover vehicles equipped wilh alf modern
gadgets to get closer to the subject and find out the real truth and there by confirm our doubts. Our
Survelliance is so unoblrusive that the target becomes loast suspiciots of being watched and as & result,
it may continue for days fogether and the subject hardly gets alert. Besides, while shadowing & person or
conducting enyuiries about & person, we do take care of legal implications involved.

ABOUT  PEREONSL DETECTIVES CORPGRATE DETECTIVES COUNSELING

" UNDERCOVER OPERATIDNS

QuicK |

EHCQUIRY

SURVEILLANGE DEFECTIVES

DEBUGGING SERVICES

COUNTER SURVEILLANGE SERVICES

TSCH SERVICES
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ABOUY PERBOMAL DETEGTIVES CORPORATE DETECTIVES - COUNSELING

AMX Detectives(P) Ltd. | —

' WE UNVEIL THE WORLD OF WvSTERY - Qiek

BRANCHES BLOG CONTALT EHGUIRY

DEBUGGING SERVICES

COURIER SURVEILLANGE SERVICES

TSCM SERVICES

The undercover services are required by either for personal sector or for corporate sector. AMX is being
-nieeded by the personal sector say individuals to check on friend, farmily, beloved, spouse and kids and
corporate seefors are needing us for checking up their employees, competitors, running trade union efc i
and they are also needing us 1o stop theR, pitferages and raasons o get less productions. ' )

For Personat sector, we are placing undercover agents as a driver, maid, servant and more and for
corporate sectors, they are working as their emoployses and get the required information’s or details for
them.

Alternatively, we can monitor their movements within your Organization, place investigalors under-cover to
work along side them and subsequently, if required, befriend them and maintain surveillance upon them
outside of your organization, to establish whom their employers are.
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ABGUT PERBOHAL BETEGTIVES CORPORATE DETECTIVES COUNSELING

Z_ AMX Detectives(P) Led.

~ WE GNVEIL THE WORLD OF BVaTERY

BRANCHES BLOG CONTACT

' GUARANTEED SATISFACTION A
AFFORDABLE CHARGES

AMX Detectives (F) Ltd. is one of {he best loyalty test agency in India offer loyaity test investigation
services in all over india and abroad. We offer special services for those peoples when they are in doubls
"and feal thal histher Boy Friend, Gkifrisnd, Partner or spouse having an affairextra marital affair
relationship with any other persan. When you feel that your pariner or spouse is having an extra marital
refationship with any one, it is imperative that you verify the facts and oblain as much evidence as
possible. in the long term this wilt provide you with peace of mind and will clear yeur doubts Also, if you
were to falsely accuse your partner, it may result in an frretrievable breakdown in yo-ar rejationship.

" UNDERCOVER OPERATIONS

SURVEILEANCE DETEGHVES

DEBUGGING SERVICES

COUNTER SURVEILLANCE SERVICES

TSCM SERVICES

qQuItK

ENQUIRY
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~ eyedetectives.com

, é@@& Detective agency in In... 0«

Eye Detectives

WELCOME TO EYE
DETECTIVES
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8 Detective Agency in D... [ OQ

' ci‘t?inieiligence,net

cy in Delhi | Best Private Deiechve
“Agency in Delhi

;Ci-‘i"x"ﬁ INTELLIGENCE PVT. LTD.
' THE CLUE HUNTER

BEST DETECTIVE
AGENCY

Registered With Govt Of India &
International Awarded Detective Agency

H
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~ Verification, Insurance Claim Investigations etc.)

City Intelligence is Known for
‘its:

> Affordable Private Investigation Servnces

' 24 Hours & 7 Days Week Availability

} Both Male & Femnale Opératives

~® Completely Confidential & Discrete

> Latest Modern Surveillane Technology

2 Helping People in Finding Truth from last 22
Years | |
2 Very High Success Closure Rate with Detailed

' Riepart$

L;eafy ln'ieﬂi'gimce s here to hﬁét’p' you &

;ihgerfe -i-s:. a chcmce of b:gher‘

investigation  bills zheyand your.
“expectations. |
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| X | | .-Z & Top 100 Detective Age...
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Q. Detective Agencies sant Nagar East... () |

¢ SortBy | VFHiters W Map

Venus Detective (Female i
Détective)

Bharat Detectives Pvt Litd.
5.0 %k kX% soRatings
Near Vinayak Noida Sector 27

W FALE ANY PROBLEM REGAR
R MARRIAGE INVESTIG,

Secret Service Bureau
46 K hkEH 10.Ratings

Rajeev Gupta Rajour] Garden
verified (@ Jivmy

[ canow } .
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Secret Service Bureau
4.6 %% kk# 10Ratings
Rajeev Gupta Rajour|-Garden
Verified  © Jdewy

Indian Lady Detective
4.6 % K dek ¥ 45 Ratings
LaxmiNagar
Varified e

Ss Fast Detective Agencies
4.6 & drdckd 32 Ratings
janakpuri District-Centre

orified @

. Eagle Watch Intelligence Bureau
48 5&“&“&*@” 3 Rafings

janakpuri

Get Best Deal -

6!
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" &, +91.9811510888

| = cityintelligence@gmail.com.
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Secret INDIA

4.9 %%k % 5 Ratings
Vikas Marg Laxmi Nagar
©um

{ L N?’Wf |

Sharpshooter Detective Service
4.7 Yok khoh 34 Ratings
Malviya Nagar

4.1 * ‘ﬁ‘ﬁ"ﬁ’ﬁ? “14:Ratings
Nawada Divarka

Wellwisher Detective Agency
4.9 % kh KK 215 Ratings
Najafgarh Road Bwarka

NS
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All india Detective Pvt Ltd
3.9 %A%k & 5Ratings
Rajouri Garden

@

Baba Detective Agencies
.9 kok Kk Kk 9Ratings
Naveen Shahdara Shahdara
SoRLE

{ \.Caﬂﬁﬂw

Chetak Matrimonial
Investigation Services
4.6 Fodkdkok 11 Ratings
Sector 10a Gurgaon Sector 10A

{

City Intelligence Pvt Ltd
47 %k ﬁ'ﬁ*‘*ﬁ 31 Ratings
Bhikaji'Cama Place

|\ calivow | |
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City Investigators.
4.7 % k%K% 82 Ratings
Pharmacy South Extension 1
@® Jrny 2

([ Ccalinow |
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IN THE HIGH COURT OF DELHI AT NEW DELHI
C.M. NO. /2021
IN
CIVIL WRIT PETITION NO.____ OF 2021
(PUBLIC INTEREST LITIGATION)

IN THE MATTER OF:

RADHA BISHT ‘ -.PETITIONER
- VERSUS

STATE OF NCT OF DELHI & ORS. ...RESPONDENTS

- APPLICATION U/S. 151 OF CPC, 1908 SEEKING
EX-PARTE, AD-INTERIM RELIEF

TO
' THE HONBLE CHIEF JUSTICE AND HIS

'COMPANION. JUSTICES OF THE HIGH COURT
OF DELHI.

THE HUMBLE PETITION OF THE
PETITIONER ABOVE NAMED.

' MOST RESEPCTFULLY SHOWETH

1. That the instant application is filed on behalfl of
the Petitioner along with the main writ petition.
The contents of the fnain petition is not repeated

- herein for the sake of brevity and the same may
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be read as part and parcel of this instant

~ application.

In

case,

That the Petitioner is facing great harrasment due

to the illegal activities of the Respondent no. 3.

That the Petitioners are under a threat which

exists and is on going and the risk increases if

they after noﬁce being issued in case this Hon’ble

Court deems fit and issues notice in the matter.
PRAYER

view of the above facts and circumstances of fhe

it is, therefore prayed that the Hon’ble Court may

graciously be pleased to pass the following order:

(A)

Pass a direction to the respondent no.2 to
ensure that respondent no. 3 and 4 refrain
from harassing, defaming and violating the
privacy of the petitioner.

Pass a direction to the respondent no. 2 to take

strict action against the respondent no. 4 and
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instruct the police officials to act upon the
police cémplaint filed by the petitioner against
the respondent no.4.

{C) Pass any other order/direction this Hon’ble
Court deems fit and proper in the interest of

Justice in favor of the Petitioner.

AND FOR THIS ACT OF KINDNESS, THE
PETITIONER AS IN DUTY BOUND SHALL EVER
BE GRATEFUL

FILED BY

TG Pt

PREETI SINGH, SUNKLAN PORWAL &
SHUBHAM KAUSHIK

Em
(O) :

Place: New Delhi
Date: 08/12/2021
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- IN THE HIGH COURT OF DELHI AT NEW DELHI
C.M. No. ___ /2021
IN
CIVIL WRIT PETITION NO._  OF 2021
(PUBLIC INTEREST LITIGATION)

IN THE MATTER OF:

RADHA BISHT ‘ _ ...PETITIONER
‘ VERSUS
UNION OF INDIA & ORS. , ...RESPONDENTS
AFFIDAVIT

isht, w/o Surinder Singh, aged about -
House No. 113, Ground Floor,
y KBAnd Giri Nagar, Kalkaji, Delhi-110019.,

NS
gﬁ@by solémnly affirms and declare as under:-

1. Th_at I am Petitioner in the above said matter and
am conversant with the facts and circumstances

of the case, as such competent to swear this

: t Rerd giejh orre | |affidavit.
: O\ o !:".Hn:.m.,‘ J‘
O T T .
.".\ Lo Loy vy ) ] .
i -2/ That I have read the accompanying application

~

U/s 151 of CPC, 1908 seeking ex-parte, ad-
interim relief based on the knowledge derived
from official record, based on legal advice, and

understood the contents thereof. The facts stated
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there are true and correct to the record of the

case which I believe to be true.

3. That the Annexures filed herewith are true copies

of their respective originals. l\X
C\ DEPONENT
Q LA £\ VERIFICATION: 0 8 DEC 207
K BANDANA Ver1ﬁed at New Delhi on th1s day of November,

Dihi
Rprd 148718 <€
Expiry i~
.,uz 208559

/“Cf'r/\f"\‘

been concealed therefrom }\,Jd\ .
/\\* N
DEPONENT
&SJNE/RS:T::TQ[(EDQDFAT THE gm"\ EMT
£5 1o “Sutwecay.
08 DEC i s LS, f&s«-

that the comonts [
heen r@ va &
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IN THE HIGH COURT OF DELHI AT NEW DELHI
: C.M. No. ___ /2021
IN
CIVIL WRIT PETITION NO.___ OF 2021
(PUBLIC INTEREST LITIGATION)

IN THE MATTER OF:
RADHA BISHT ...PETITIONER
VERSUS

'UNION OF INDIA & ORS. ...RES.PONDENTS

AN APPLICATION U/S 151 éPC FOR
EXEMPTION FROM FILING OFFICIAL
TRANSLATION OF ANNEXURE.

- To
' The Hon’ble the Chief Justice of the High Court of

Delhi and his Companion Judges of the said High
Court.

This humble petition of the Plaintiff

abovenamed:

MOST RESPECTFULLY SHEWETH:

1. The present (PIL) Public Interest Litigation is
preferred by the Petitioner seeking this Hon'ble

Court to take cognizance of the fact that due to
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the Private Detective Agencies (Regulation) Bill of
2007 being pending in the parliament for the last
13 years, it has fell through and expired,
therefore there is no law governing the activities
- of private detectives and their agencies. Due to
such absence of any law governing the activities
of priﬁate detectives, people being victim of abuse,
people violated of their right to privacy, people
“being cheated or offended otherwise, have no
statutory law to invoke against the agencies and
make them liable. Such inability to make private
detective agencies liable befere any court of law or
authority enable them to operate in any manner

which they feel to be suitable for themselves.

That the petitioner has stated all the detailed
facts and circumstances in the accompanying
Petition and for the sake of brevity he is not

repeating the same and prays that said contents
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- may kindly be read as part and parcel of the

present application.

That in support of him case before this Hon'ble

- Court, the petitioner has annexed some

documents, Annexure P-1, which are originally in

Hindi.

That dlie to paucity of time, petitioner could not
file the official translation of the said documents
and is filing the copies of the said annexures after
getting them translated through private sources.
However, the said énnexures are true translated

copies of their respective originals and also

- necessary for perusal of this Hon’ble Court during

the course of hearing of the accompanying

Petition.

That the petitioner craves for the permission of
this Hon’ble Court to get the matter listed for

hearing before this Hon’ble Court and be heard
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on the basis of the said true translated copy in
the absence of official translation of the said
annexures.

PRAYER

In the circumstances herein above, it is therefore,
most respectfully and humbly prayed that this Hon'ble
Court may graciously be pleased to:

() EXEMPT the Petitioner from filing the official

translation of Annexures No. P- 1; and
(b) - PASS such other and further order(s} as this
- Hon’ble Court may deem fit and proper.

THROUGH

FILED BY

20 Giugh

PREETI SINGH, SUNKLAN PORWAL &
SHUBHAM KAUSHIK

(O

Place: New Delhi
Date: 08/12/2021
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IN THE HIGH COURT OF DELHI AT NEW DELHI
C.M. No. ___ /2021 -
IN
CIVIL WRIT PETITION NO.___ OF 2021
(PUBLIC INTEREST LITIGATION)

IN THE MATTER OF:
RADHA BISHT ...PETITIONER
VERSUS
UNION OF INDIA & ORS. ...RESPONDENTS
AFFIDAVIT

I, Radha Bisht, w/o Surinder Singh, R/o0. House
No. 113, Ground Floor, Balmukand, Khand'_ Giri Nagar,
kalkaji, Delhi-110019., do hereby solemnly affirms and

‘declare as under:-

That 1 am Petitioner in the above said matter and

Dgihi

Regd. flo. 19718 I
AN ielos Expiry /s

& 255, 1025 N
p e
ST N

am conversant with the facts and circumstances

of the case, as such competent to swear this

affidavit.

2 That I ha{fe read the accompanying application
U/s 151 of CPC, 1908 for exemption from filing
official translation of anneuxure based on the
knowledge derived from official record, based on

legal advice, and understood the contents thereof.
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The facts stated there are true and correct to the

record of the case which I believe to be true.
3.. That the Annexures filed herewith are true copies

of their respective originals. \rp\ é

DEPONENT

VERIFICATION:-

Verified at New Delhi on thig EE Cd%%r’* : of
December, 2021 that the contents of affidavit are true

and correct as per knowledge derived from records.

Nothing material has been concealed therefrom.
| N3
\
ACANT

DEPONENT

ar & Kb = = -
peen red 0 hcfs wnow!edgs- NO'\m‘rC‘{

- g corract
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VAKALATNAMA g
IN THE HIGH COURT OF DELHI AT NEW DELHI
CIVIL APPELLATE JURISDICTION
WRIT PETITION (C) PILNO._____ OF 2021
IN THE MATTER OF:

RADHA BISHT ...PETITIONER
VERSUS
UNION OF INDIA & ORS ...RESPONDENTS

KNOW ALL I/we undersigned that the above named Appellant do hereby appointed:

[PREETI SINGH] [SAUMYA DWIVEDI]
Advocate {D/1094/2003) Advocate (D/3372/2020)
13, Babar Road, Bengali Market 13, Babar Road, Bengali Market

New Delhi-110001 , New Delhi-110001

Mob: 9312411311
preetisingh1324@gmail.com

-

{herein after called the advocate/s) to be my/ our advocate in the above-noted case aut
To act appear and plead in the above noted case in this Court or in any other Court’in »
or heard and aiso in the Appellate Courts. o
To sign, file verify and present pleadings, replications, appeals, cross-objections, or i
review revision restoration withdrawal, compromise or other petitions replies, objectior
documents as may be deemed necessary or proper for the prosecution of said case in:a

To file and take back documents.

To withdraw, or compromise the said case or submit to arbitration any differences o
touching or in any manner relating to the said case,

To take out execution proceedings.

To deposit draw and receive moneys, cheques and grant receipts therefore and to dg
which may be necessary to be done for the pragress and in the course to the prosecutie

To appoint instruct any other Legal Practitioner authorizing him to exercise the powé
conferred upon the Advocate whenever he may think fit to do so and sign, the poweg
behalf, ‘

And I/We the undersigned do hereby agree to rectify and confirm acts as done by the Advocate or their
substitutes in the matter as my/our own acts, as If done by me/us for all intent andpp purposes.

And I/We undertake that I/we or my/our duly authorised agent would appear in court on all hearings when
case is called. ' ’

. And I/We the undersigned do hereby agree not to hoid the Advocate or their substitute responsibie to the
result of the said case consequence for his absence from the Court when the said case ts, called up for hearing
or any negligence of the said Advocates or his substitute.

And I/We the undersigned do hereby agree that in the event of the whole or any part to the fee agreed by
me/us to the Advocate remaining unpaid they will be entitled/allowed for an adjournment.

- In witness whereof I/we do heréunto set my/our hand to these presents the contents of which have been
understood by me/us this 3%° day of December, 2021 :

: - E:N

. Accepted@rwdﬁ%wﬁed S’M
[PREETI SINGH] [SAUMYA DWIVEDI] %\/
ADVOCATE ADVOCATE (\% - LIENT
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G,m@%g preeti singh <preetisingh1324@gmail.com>
| Advance Sewlce (W P. CIVIL NO. OF 2021 TITLED AS "RADHA BISHT VS U0| & ORS)

. 1 message

preeti singh <preetisingh1324@gmail.com> Sai, Dec 18, 2021 at 1:46 PM

. To: uoidhc@gmail.com, standingcounselgnetd@gmail.com

Dear Madam/Sir

Please find enclosed herewith the Writ Petition on behalf of the Petitioner in the above said matter. kindly acknowledge the
same, .

Thanks & Regards

Preeti Singh
Advocate for the Petitioner

) g&l?}HA BISHT (PIL).pdf

S@au\/.‘ae Gfb Wﬁl@‘ 147,

httrnedimall manals sanendom el B L e Od A n AR B i o 6 . _er ot




WWW.LIVELAW.IN

&

PROOF of SERVICE

. prwez?xw I¥R: 6%89-5?426@;7 Sﬂ’?ﬁ"l E‘ﬂi Py
(5F SUPREMC COURT gp {11600t .

- EDMVAIMIIN TR0 a%w;zssezs -
o P BUPRENE COURT 50 <i1g00%% .
. Couster Ma:7, 18712/ 2021, 11358 . Coupter Nog7, 1B/AZ/2021, 11 150
 ToiGIRENELR STHEH,. . ST TushAAY DETECTIVE ASTNEY,,
PTMz110615, ﬁ-if?éil HiY . L s PIP\?.H%?&, Punighi B:Mh CR

L merpﬂh?z 43%3&?5,13 B&REQR ’i’ﬂﬂi’ S con - FromsPREETT “I“JPH 13 ]}ﬁ“ﬁéﬁ} ng}j'
SO Tty LT s R 5 Y Higes = - ‘
D Antc 29.5@(83:&\ Taxsh, 5@ b SENIE R 190, qg;gagm*m 4,58
<Track on wws. mﬂ‘zapﬁs?‘ew iny i f C <{Track on ww indispost.ony.iny - R
f})a% ‘Deéi‘ééaﬁaﬂ‘* %#s&* Fhas',fﬂ:"H Stay Eafe.‘z_ Goemd sy ‘E@@E‘éééuéﬁ {H_ear ﬁﬁkg’ aybe

Qt’—gfo"‘_‘ie"",— Na -8 ReSfomJeh')[ fJb L‘[




	INDEX
	NOTICE OF MOTION 	-1-
	URGENT APPLICATION	-2-
	MEMO OF PARTIES	3 – 4
	SYNOPSIS AND LIST OF DATES 	5 – 8
	A PUBLIC INTEREST LITIGATION BY WAY OF WRIT PETITION UNDER ARTICLE 226 OF THE CONSTITUTION OF INDIA, INTER-ALIA SEEKING URGENT ISSUANCE OF APPROPRIATE WRIT OF MANDAMUS DIRECTING THE RESPONDENT NO.1 TO ENACT LAWS AND GUIDELINES REGULATING THE CONDUCT OF PRIVATE DETECTIVES ON ACCOUNT OF THEIR CONDUCT BEING IN VIOLATION OF ARTICLE 21 OF THE CONSTITUTION OF INDIA AND OTHER RELIEFS AS SOUGHT IN THE PRAYER CLAUSE ALONG WITH SUPPORTING AFFIDAVIT 

	9 - 38


	ANNEXURE P-1

True translated copy of the police complaint dated 10.11.2021 alognwith its original copy. 	39 – 44


	ANNEXURE P-2.

A copy of the legal notice dated 17.11.2021 sent to the respondent No.4 	45 – 49 


	ANNEXURE P-3 (COLLY).

Copies of the pictures of websites depicting the advertisements with respect to services provided by AMX Detective Pvt. Ltd

 	50 – 55


	ANNEXURE P-4 (COLLY).

Copies of the pictures depicting the malicious advertisements by various detective agencies in the internet   

	56 – 71


	APPLICATION U/S. 151 OF CPC, 1908 SEEKING EX-PARTE, AD-INTERIM INJUNCTION ON BEHALF OF THE PETITIONERS ALONG WITH SUPPORTING AFFIDAVIT	72 – 76
	AN APPLICATION U/S 151 CPC FOR EXEMPTION FROM FILING OFFICIAL TRANSLATION  OF ANNEXURE ALONG WITH SUPPORTING AFFIDAVIT

	77 – 82


	Copy of the Id proof of the petitioner	-83-
	COURT FEES	-84-
	VAKALATNAMA	-85-
	PROOF OF SERVICE	86 – 87

